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[Shri Venkataramana Rao Mopidevi]

Infrastructure Development Fund (FIDF) loan as total grant to the three sanctioned
fishing harbours in Andhra Pradesh. After the bifurcation of United Andhra Pradesh,
the residuary State of Andhra Pradesh is having deficit budget. Consequent to the
COVID-19 crisis the financial condition of Andhra Pradesh has further worsened. As
the State of Andhra Pradesh ranks second in the country in marine products export,
the revenue generated from these exports is considerable. The estimate cost for these
three Central Government sanctioned fishing harbours 1s 379 crore rupee for Nizampatnam
Phase-II, 286 crore rupees for Machilipatnam Phase-II and 350 crore rupees for Uppada
in East Godavari district. Central Government has allotted 150 crore rupees towards
each project. Keeping in mind the financial condition of the State of Andhra Pradesh,
the Central Government should consider allotting this amount as grant but not as loan."
Thank you, Sir.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, [ associate with the
matter raised by the hon. Member.

MR. CHAIRMAN: Good. He says that instead of giving loan under the Fisheries

and Aquaculture Infrastructure Development Fund, it should be given as a grant.

Disadvantages being faced by children belonging to economically backward

families due to online classes in schools

SHRI AHMED PATEL (Gujarat): Sir, I thank you for giving me time. HHIUTT I,
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21 2014 H IRHR A FE d1a1 B o Sir, I will take only one minute. ¥RHR
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MR. CHAIRMAN: Thank you, Ahmed bhai.
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Frdwil @ 98w @Ry, BHEH online classes <el@ & M v adld 9 sl

MR. CHAIRMAN: Thank you.
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DR. AMAR PATNAIK {Odisha): Sir, I also associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI M. SHANMUGAM {Tamil Nadu): Sir, I also associate myself with the

mention made by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, T also associate myself
with the mention made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the mention made
by the hon. Member.

SHRI K K. RAGESH (Kerala): Sir, I also associate myself with the mention made
by the hon. Member.

Need for age relaxation for upper caste students falling under

ten per cent Economically Weaker Section (EWS) quota

SHRIMATT PRIYANKA CHATURVEDI (Maharashtra): Sir, thank you so much for

giving me a chance to speak on this issue.

I rise to speak about an urgent matter. It is about age relaxation to Hconomically
Weaker Sections. In January, 2019, the Central Government had taken a decision by
getting a legislation passed in both the Houses of Parliament to give ten per cent
reservation to Economically Weaker Sections of unreserved category both in educational

opportunities and employment opportunities.

In India, Sir, as you would know, there are many children who are in unreserved
classes who come from economically weaker background. Hither they delay their
education or they have to take a break in their education because of lack of financial
support. However, the newly implemented quota does not offer any relaxation in age
limit or in the number of attempts for a candidate for Central Government jobs. 1 would
like to bring this to your notice that many State Governments have implemented this

age relaxation. But the Central Government jobs still do not have that. In fact, even in



